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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: MYDERABAD BENCHi AT 

HYDERABAD 
	 e 

)tReEeRcVORIGINALAPPLICATION NO. 862 of 1989 

DATE OF ORDER; 28th February, 1990 

BETWEEN: 

Mr.K.Uijayarangan 	 APPLICANT(S) 

and 

Chief Security Commissioner, Railway 	 RESPONDENT(S) 
Protection Force, Secunderabad and anothers 

FOR APPLICANT(S): Mr. 8.Nageswara Rao,Advocate t*-' 

FOR RESPONDENT(S): Mr. P.Uenkatarama Reddy, SC for Railways 

CORAM: Hon'ble Shri D.Surya Rao, Iqember (Judi.) 

Hon'ble Shri R.Balasubramanian, Member (Rdmn.) 

Whether Reporteks of local papers rnay..be tiC 
allowed to see the Judgment? 

To be referred to the Reporter or not? iJ° 

Whether their Lordships wish to see theb-90  
fair copy of the Judgment? 

Whether it J?edS to be circulated to 
Other Bench/of the Tribunal? 

Remarks of Vice-Ctairman on columns 
1,2,4 (to be submitted to Hon'ble Vice-
Chairman where he is not on the Pench) 

HDSR 	 I-IRBS 
M(A) 



ORINML APPLICATION NO.862 of 1989 

JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE HDN'E31E 
SHRI D.SURYA RAO,MEMR (JuoL.) 

This  matter has bean set-down for hearing on a 

letter• dated 12.2.1990 filed by the Standing Counsel for 

the Railways. The  applicant herein is a Senior Clerk 

attached to the RailUay Protection Force, Guntakal, South 

Central Railway. He had filed this application questio-

ning the Divisional Order No.50/89, dated 15.6.1989 issued 

by the 2nd respondent, Divisional Security Commissioner, 

Railway Protection Force, Guntakal d,ismissing him from 

service retrospective/from 14.7.1988. The  applicant 

çreferred an appeal to the 1st respondent on 17.6.1989. 

As no orders were passed thereon, he filed the present 

application on 25.10.1989. 

It is brought to our notice by the learned Standing 

- 	Counsel for the respondents/Railways that the Chief Security 

Officer (1st respondent) has Set-aside the order of dismissal 

passed by the 2nd respondent on the ground that the said 

order was passed by the authority lower in rank than the 

authority who appointed the applicant as Clerk. This order 

was sat-aside without prejudice to fresh disciplinary 

proceedings being initiated by the comtent authority. 

The applicant is not present in person nor is he 
w- t. 	 Ct.%J ON 

represented by his, Advocate. Shri h &evswta4...5E for 

Railways represents on behalf of the respondents. In view 

of the letter filed by the learned Standing Counsel for 
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the Respondents/Department, it is clear that the applicant 

has received the relief asked for and that no further 

orders ,cg*t4'4 be given by this Tribunal. The application 

is disposed of as infructuous as the applicant has received 

the selief asked for. The order of this Tribunal will not 

preclude the respondents from proceeding against the 

applicant if permitted under the rules. No costs. 

(Dictated in the open Court) 

- 

(o.sunvA PRO) 	 (R.BALASuBARNANIAN) 
NENBER(JUOL.) 	 NENIR (ADNN.) 

Dated: 28th February, 1990. 

V REGISTRMR(J) 

TO: 
1 • The Chief Security commissioner, Railway Protection Force, 

Rail Nilayam,Secunderabad. 
2. The Divisional Security commissiorrar, south central 

railway, RPF.,Cuntakal. 

3, One copy to Mr.B.Nageshwara Rao,dvocate,Plot No.7, 
S.B.R.Colony, Msrnangadh, Plalakpet,Hyderabad, 

4•. One copy to Mr.P.U9nkatarama Reddy, SC for Rlys.,CAT,Hyd.' 
S. gne spare copy. 
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